
No.A-60011/ 01/ 2023-Admin.I (LA)Government of India
Ministry of Law & Justice

Department of Legal Affairs
q:++:+'k++

Shastri Bhawan, New Delhi
Dated the 17a= August, 2023

LFFICE MEMORANDUM

Subject: - Appointment of Officers as a Nodal Appellate Authority and Public
Grievance Officer for CPGMMS-reg. - - '

Ref.:- D.0. letter No. H-ll013/3/2020-DARPG dated
DepaPtment of Administrative Reforms & Public Grievances.

08.01.202 1 from

In continuation to this Department’s earlier O.M No. A-60011/3/2022-
Admln-l{LA)pt2 dated 26.08.2022 regarding the subject mentioned above, it is
herebY inform that Shri Kuldeep Mendiratta, US is nominated as a Nodal
Appellate Authority in place of Shri Saji Gopinath P., Under Secretary. Shri U.N.
Mishra, Section Officer will continue to be a Grievance Officer of the Department
of Legal Affairs for public grievances. Their contact details are as under: -

hIri Kuldeep Mendiratta,
'2 Under Secretary
Department of Legal Affairs,

1 4th Floor, A- Wing,
i Shastri Bhawan, New Delhl>
i Tel.: 011-23384831

iLl@Fm

mnN. Mishra,
Section Officer
Department of Legal Affairs7
4'h Floor, A-Wing)
Shastri Bhawan> New Delhi
Tel.: 011-23387 168
B@@@@:gW !ov.in t

q.ai*”
(V„un Singh ChauhaT:)

Under SecreUW to th;S:vIi:tEl:
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Government of India

Ministry of Law & Justice
Department of Legal Affairs

Sub: Third_party Audit Exercise for the year 2022-23

With reference to the OM F.No. R_22/9/2023_RTI dated 22.6.2023) the information desired as per the format

attached with the OM is furnished below:

2 Para 1. Organization and Function S. No 1.42 the infOFmatiOn desind is as follows:

(i) Nature of functions/services offered r eived
online/offline.

r d within 30daYS as

prescribed by DARPG

b) I ssues related to RTI mattersl Court

relatecrsub-judice matters, Religious matters,

Suggestions! Service matters of Govt.
employees are not taken UP for redress as per
directives ofCPGRAM
c ssed on

cpGMMs portal and offline grievances are
/sicaljy in PG cellreceived

e ays

b) Covid-19 Related Grievances' 3 daYS

It Grievances- 10 Dc) U
mevances received are forwarded to the
Ministries/ Departments/ States concerned with

.er of the grievances. Grievancesthe subject maU
pertaining to DOLA are fOIwarded to the
Section/Cell/Unit concerned

1

delivery

Norms for discharge of
functions ISections

4(1)(b)(iv)11

\

be accessed

1

r

3 Pma 4. E. Governalt.n at S.No. 4.5> the information desired is as specified below:

a1 e ismr
Centralizeddedicated online platform i.e

public Grievance Redress and Monitoring
System (CPGRAMS)

to the citizens 24x7 to lodge theirIt is available
thorities on anygrievances to the public at:

It is a single;ubject related to service deliverY

nnected to all theportal co
vernment of Indialents of GoMinistrl

md States.

Such other information as

may be prescribed under
section 4(i) (b) (xvii)

(i) Grievulce redressal mechanism

received through offline mode
b) Gri'

listries/ Departments/.s to the M
the subjectwhintel

£;tter of the g rievance is related'

}tD
al„,d„ N,th Mishral

Section Officer

RTI CELL

I


